IN THE CENTRAL ADMTNISTRATIVE TRIBUNAL: HYDERABAD

OA.980/99 dt.13-2-20012
Between

K.V. Ramana Murthy : Applicant

and

1. Union of India, rep. by
its General Manager
SE Rly., Calcutta

2. Chief Admin. Officer(P)
SE Rly, Bhubaneswar

3. Chief Personnel Manager
SE Rly., Visakhapatnam

-3
.

Chief Project Manager
Rly., Bilaspur

n
a

Chief Project Manager
Rly., Kharggpur : Respondents

e
[T«

Counsel for the applicant s P,.B, Vijaya Kumar
Advocate

Counsel for the respondents i1 V.Vinod Kumar
SC for Railways

Coram

3

Hon. Mr. Justice V. Rajagopala Reddy, Vice Chairman

Hon, Mr. M.V. Natarajan, Member (Admn.)

Order

Oral order (per Hon. Mr. V. Rajagopala Reddy, VC)

As the learned counsel for the applicant submits that ¥
he had been retired from service,no orders are necessSary in

this OA, -The OA, therefore, is dismissed. Np costs.

!
The applicant, however, is eligible for all terminal

benefits that he i{s entitléd to in accordance with law.

q‘f:om&m; W
(n;zééyaharajan) (V. Rajagopala 'Reddy)

> r {(Admn.) Vice Chajirman

Dated : 13 Feb, 2001
Dictated in Open Courg '
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